
THE CHIEF ELECTION COMMISSIONER AND OTHER 
ELECTION COMMISSlONERS (CONDITIONS OF 

SERVICE) AMENDMEN$ ACT, 1993 

No. 4 OF 1994 

[4tlz January, 199'4.1 

Au. Act l o  amend the Chief Electioli Commissioner and other 
Election Commissioners (Conditions of Service) Act, 199 1. 

BE it enacted by Parliament in the Forty-fourth Year of the Republic 
of India as follows:- 

1. ( I ) ,  This Act nzay be called the Chief Election Commissioner and 
other Election &mrnissioners (Conditions of Service) Amendment Act, 
M-33 

(2) It; shall be deemed to have come into Sorce on the l e t  day of \r October, 1993. 

2. Ina the Chief Elcctioa Comn~issioner and other Electjon. Cornrnis* 
sioners (6onditiohs of Service) Act, 1991 (hereinafter referred to as the 
principal Act), in the long title, for the words "and for matters", the 
words "and to provide for the procedure for transaction of business by 
the E1ecthn Commission and for  matters" &all be substituted. 

1 3. 111 seetion f of the principal Act, for the  tvords and brackets "the 
Chief Election Commissioner and other Election Cornlnissionera (Con- 
ditions af Service)", tho  ~vords and brackets "the Election Comnlission 
(Collditioiis sf Ser-vice of Election Coin~nissioners and Transaction of 
Bxsia&is)" shall be substituted. 

C Ia =tion 2 of the prii~eipal .Pact, clause (b )  shall be re-lettered 
9s dause (c) and Before clause (c) as so re-lettered, the following 
clause s l~al l  be inserted, namely:- 

' (b) "Eiec~ioi-, Commissiolz" iiicans the Election Conlnlissio~~ re- 
ferred to in article 324 of the constitution;'. 

\ 

5. TIT section 3 of the principal Act,- 

(a) in sub-sectioiz (]),- 
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(i,i) after the words "Chief Election. Con~missioner", the 
words "and other Election Cominissioners" shall be inserted; . 

(b)  in sub-section (2) ,  the brackets, figure and words "(2) There 
shall be paid to an Election Commissioner a salary which is equal to 
the salary of a Judge of a High Court:" shall be omitted. 

6. In seclio:? 4 of the principal Act, for the first proviso, tile fo!!owin'g 
proi7iso shall be substi~;v.ted, name!y:- 

"f rovi&d that where the Chief Election Commissi.oner or ail 
.,,a:+: l l ~ ~ , l o n  Commissioner attains the age of sixty-five years before the 

expiry c;E the said- term of six gears, he shall vacate bjs o.%c:e on the 
date on which h.e attains the said age:". 

7. i n  section G of the principal Act,-- 

(a) in sub-sec2.ion (2) ,-- 
(i) after the words. "Chief Elec:ion Commissioner", the words 

"or an Election Commissioner" sllall be inserled; 

(Zi) for the word, brac'lmts and figure "sub-section <4)", the 
word, brackets and figure "sub-section (3) " shall be substituted; 

( b )  sub-section (3) shall be omitted; 

( c )  sub-section (4) shall be re-numbered as ST-~ts-section (3) and 
i r l  sub-nection (3) as so re-numbered, i n  clause (b) ,  the words "or as 
the case may be, sixty-two years,'' shall he omitted. 

8. In section 8 of the priacipal Act, fur I?le portion begjnniEg with 
-1-1 ,fie . words "far tke tii?~c 73eifigt applicable ,to", and ending wttl.1 the xl.lropds 

- 
"aappiy to an Electic'n Commissioner", the following shall be substituted, 
nwr~eiy :- 

. . 
"'for the time being, app!.icable to a Judgc of  he Slx~re; .~~c C0ui.t 
under Chapter IV of the Supreme Court Judges (Conditions of 
Scrvice) Act, 1958 and the rules made thereu:lder, shall, so far as 41 of 3958. 
rnay be, appIy to the Chief Electior?. Coinmissioner and other 
~ l e c t i o ~ l  Corirmjssinners". 

9. ARer secbion 8 of the pl-incip31 Act, t4e following Chapter shall 
be inserted, namely:- 

"CI-3APTER 111 
, . 

- 
10. (1) The Electkm C o f n m i s s i ~  may, by unanimous decision, 

regulate the procedure for transaction of its business as also aUnca- 
tion of its bizsiness amongst the Chief Sleetion Commissioner aad 
o$lner F!ectTon Commissioulers . 
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(2) Save as provided in sub-section ( I ) ,  all business of the 
Election Commission shall, as far as possible, be transacted wani-  
mously . 

(3) Subject to the provisions of sub-seelion (2), if the Chief 
Election Commissioner and other Election Commissioners difTer in 
opinion on any matter, such matter shall be decided according to 
the opinion of the majority.". 

10. (1) The Chief Election Cornmissioner and other Election Corn- b p c a l  

Ord. 32 
missioners (Conditions of Service) Amendment Ordinance, 1993 is here- ""d 

saving. 
19%. by repealed. 

(2) Notwithstandiilg such repeal, anything done or any action taken 
under the principal Act, as ainended by the said Ordinance, sha!l be 
deemed to have been dol~e or taken under the principal Act, as amr?nd- 
ed by this Act. 


